SCHEDULE
FORM A
PUBLIC ANNOUNCEMENT

(Linder Regulation 6 of the Insolvency and Bankruptey Board of India (Insofvercy Resolution Process for Corporate

Persons) Repularions, 201 6)

FOR THE ATTENTION OF THE CREDITORS OF [ABHINAV STEELS AND POWER LIMITED|

RELEVENT PARTICULARS

Mame of corporate debior

ABHINAV STEELS AND POWER
LIMITED

| Date of incorporation of corporate debtor

05/10/1987

|3 | Authority under which corporate debtor is incorporated / registered Registrar of Companies — Delhi Hl
4 | Corporate ldentity Mo, £ Limited Liability [dentification Mo, of UT4899DL1987PLCO29384
_corporate debtor - —
5 | Address of the registered office and principal office (i any) of Regd. Of.:- 401, Mahavirji Complex L5C,
corporate debtor Rishabh Vihar New Delhi DL 110092
| Corp. Off:- 04" Floor, Sangam Palace,
Civil Lines, Allahabad, UP-211001
Factory Add.i- A-42, 43, 44, 45, 46, 47
SIDA Industrial Area, Satharia, Jaunpur,
_ up
6 | Insolvency commencement date in respect of corporate debtor 31.07.2019
7 | Estimated date of closure of insolvency resolution process 260072020
{180 days from the date of commencement
- ) af Insolvency Resolution Process) —
8 | Mame and registration number of the insolvency professional acting C5 Shravan Kumar Vishnoi
' as interim reselution professional IBBLPA-O02/ I P-SN00040,/2015-
| 201710079 i
9 | Address and e-mail of the interim resolution professional, as BCC Tower, 1008, 10" Floor, Sulanpur-
registered with the Board Lucknow Road, Arjun Ganj, MNear Saheed
Path, Licknow 226002 (L)
| o - | shravan.vishnoigivahoo,com
10| Address and e-mail to be used for correspondence with the interim BOC Tower, 1008, 10™ Floor, Sultanpur-
resolution professional Lucknow Road, Arjun Ganj, Near Saheed
Path, Lucknow 226002 (L/Py
o o shravan.vishnodi@yahoo.com
[T | Last date for submission of claims _ 14082019 ]
12| Classes of creditors, i any, under clause (b) of sub-section {(0A) of MA
section 21, ascertained by the interim resolution professional
13| Mames of Insolvency Professionals identified 1o act as Authorised NA
| Representative of ereditors in a class {Three names for each class)
14 (a) Relevani Forms and Web link:

[ http:abbi gov.in‘download form . heml

(b} Details of authorized representatives are available at: I NA i
Motice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Mis. Abhinav Steels And Power Limited on 31.07.2019,

The creditors of M/s. Abhinav Steels And Power Limited, are hereby called upon to submit their claims with proof
on or before 14.08.2019 to the Interim Resolution Professional at the address mentioned against entry Wa, 10,

The financial creditors shall submit their claims with proof by electronic means enby. All other creditors may submit
the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties,

The existing directors and managers of the corporate debtors are requested to ensure compliance of provisions of
Section 17 of the Insolvency and Bankruptey Code, 2016, All existing Bankers/Financial Institutions maintaining
the accounts of Corporate Debtors are requested o ensure compliange of Section 17 (1) (d) of the Code.
N\ Sdr.
y 5 Shravan Kumar Vishnoi
e | Z Interim Resolution Professional
) = Abhinav Steels And Power Limited
BB i_??f‘.mm}zﬂ P-NODO40/2016-2017/10079

Date : 02.08.2019 o
Place : Lucknow e L




